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CENTRAL ADUINISTRATiv£ TRIBuNAL 
PRINCIPAL BENCH, NEW DELHI 

O.A.N0.3149/2003 

Wednesday, this the 31st day of December, 2003 

Hon'ble Shri S. K. Naik, Member \Admn.) 

Rajdulari Gupta 
Libr-acian. Pusa Polytechnic 
Pusa Ruad, New Delhi 
c/o 30/1556. Naiwala Karol Bagil, 
New 1", - 1 '· : ,-

UelJJl-;_l 

.. Applicant 
(By Advocate: Shri Arun Bhardwaj) 

3. 

Versus 

Lt. Governor of Delhi 
Govt. of NCT of Delhi 
Raj Niwas Marg, Delhi 

Chief Seccetary 
Govt. of NCT of Delhi 
Seccetariat, Neat· lG Stadium 
l TO, De lh l 

Seccetary-cum-Director 
Directorate of Training & Technical 
Education, Muni Maya Ram Marg 
Pitam Pura, Delhl-34 

.f. Joirit SeGretaf·~· \~rcalnl11g & ·reclJi:tlca.l 
Education) Deptt. of Traiiling & 
Technical Educatio11, 
GNC1, Maya Munl Ram Mar-g, Near TV Tower 
Pltam Pura, Delhi-8o 

5. Assistant Direutor (SB) 

6. 

Deptt. of Training & Technle;al .CduuatlOI1 
GNC1, May a Mun i Raru M a rg, Near TV Tower­
p i taua Puca, De ll"I i -88 

PJ·incipal 
Pusa Polytechnic 
Pusa Road, New Delhl-12 

.. Respondents 

0 R D E R {ORAL) 

\ 

Heard the learned counsel for applicant. He has 

submitted that the respondents have been taking a 

contradictory stand with regard to the appointment of the 

applicant in that while at times they have been saying 

that tht~ appointment - .c!> L 1_-u 1 LIJe applicant was foe College of 

Pharmacy (a degree level Institution). she has been 
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posted in Pusa Polytechnic as a Librarian. The main 

ls.sueis pendiiig before a Division Bench in OA-2127/2000. 

He has contended that in order to make the said OA 

infructuous, tl1e respCJiideJlts 11a,ve issued order dated 

2&.12.2003 transferring the applicant from PUSh 

Polytechnic to College of Pharmacy and she has been asked 

to be relieved from the serving Institution to join the 

new Institution on the same date. No reasonable time has 

been provided to approach the Courts in the matter. 

2. The shoct point inv'olved in this case telates to 

the stay· of tl·Ie order uf trattsfer. Learned counsel has 

forcefully at'gued that unless the order of tr·a.nsfer is 

stayed, the main issue pending before a DB of this 

Tribunal will becon1e llifructuous. He has also contended 

tiH:~.t i·te did rnake a submission in tills respect uefure ·1ke-

DB, who had d.icected tile fftat.ter to be placed befoce a SB 

since lt pertains to transfer. 

. , 
J, I have consldeced the matter cacefully . It ls 

not denied that the initial appointment of the avpllceint 

J~ was as Librarian to the College of Pharmacy and she has, 

vide the impugned order, now been transferred to College 

of Pharmacy ( Pharmaceut i ea 1 Se l euces & Research). The 

fact that she was in the interregnum period posted in 

Pusa Polytechnic has to be treated as an incidence of 

service. In any case, if the main dispute is related to 

the grant of a particular pay scale, whatevec be the 
"-tl ,.·; s $~ bi IY ~ 

dec l si on of the DB, appropr l e1te t'e ll e f w i 11 be g))l;et1 to 

a 11 the L l b t a c l an s and tli e t t' an s f e I' of the a pp 1 l cant l s 

not going to materially affect her interest, insofar as 
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the grant of pay scale is concerned, which will be 

adjudicated upon by the '"'" UD. 

4. During the time of arguments, learned cuunsel has 

also stated that the respondents are resorting to the 

transfer as a measure of harassment so that the applicant 

is focced to withdraw OA-2127/2000. He has conten.ded 

that the transfer is being ordered outside the cadre of 

the applicant, as ceflectecl in para 4.3 of the counter 

reply filed by U1e resj)Ondents in OA-2127 /2000. As 

stated above, the transfe1' is an incidence of service a1id 

l do not see any direct connection with the issue pending 

before the DB aHd tcansfec of the applicant 1'aised in the 

present OA. The C1ppllca11t was appoliJted as a Llbrai"iail 

In the College of Phacrnacy vide Annexure A-3 and has been 

brought back to the lnstltutlun after having been 

appointed in the Pusa Polytechnic foe cectaln period. 

Lear-ned counsel has tJi·oughl to ruy not ice the counter 

ceply f lled by the cespondents ht OA-2127 /2000 in which 

they have been sh l f t l ng the l i· stand and iiave stated that 

the applicant belongs to the Pusa Polytechnic cadr-e. 

However, I find ti1at tile lindted issue before me ls as to 

wht~ ther· .. _1_-

Llle tcansfec, which has been ocder-ed by J...t.-cue 

respondents, has been ordered tu harass the applicant. 

As stated eaf·llei', I do not see any COLinectlon between 

the matter pending before the DB and the order of 

transfec whlcii in any case has been done to the cadce to 

whlch the applicant was originally appointed. Under the 

circumstances, I do not find any good reason to intecfere 

with the transfer- urdet· pa.ssed by tiie respondents. 



.. 

( 4) 

G. OA, in the clrcumstances, is dismlssed. However, 

the a!)pllcant is granted three days' t.lme to joln the 

College of Pharmacy where she has been transferred. 

/surd 1/ 

drJ.Olk 
(S.~) 

Member (A) 
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